
CENTRAL ADMINISTRATIVE TRIBUNAL 
BMNGALORE BtNCH 

Second Floor, 
Commercial Complex, 

- 	 Indirenagar, 
Bangalore-38. 

Dated: 	DEC1993 
PPLICTION NO(s) 334 	1993 

PPLICANTS: 	 RESPONDENTS: gec-Yi Minsst 	.O 

• 

TO. 	 Rih.y, PL 	M eJLi c 	Ott. 

Ji-. MS. Narac 
PcrkVo CE. Nü 1. 
2nd rk)C) j 
'Uoihc COmpl 

- cJo-56OOO 9. 

2. Sr N 
Voccd t!o.2.42, 

frcttn acz9at 
LCdOr- 9. 

SUBJECT:... Forwardina of copies of the Orders passed by 
the Central Admjnjtra€jve Tribunal,Bangalore, 

-xxx- 

Please find enclosed herewith ar copy of the 
ORDER flflr', Passed by this Tribunal 
in the above mentioned application(s) on_2.4'14-93. 
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D.Rahlamurthy, 
Assistant Personnel Officer, 
South Central Railway, 
Vijayawada. 

A.S.Harayana Aurthy, 
Reth . Assistant Personnel Officer, 
C/o Kaneswara Rao, D$K Road, 
Near Round Park, Daba Gardens, 
Vishakhapatnam-330 020. 

V.L.N.iiurthy, 
Personnel Inspector/Grade-I, 
Cnief Personnel Officer t s Office, 
South Central Railway, 
Secunderabad. 

V.S.Joshi, 
Assistant Personnel Officer, 
Railway iilam, 
South Central Railway, 
Secuiidera bad. 

Justice P.K.Shyanisundar, Vice-Ciiairnian; 

We find this application is tiignly belated and cannot be 

(By Standing Counsel Snri .S.Prasad) 
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Respondents. 

CENfRAL ADfIINISTRATIVE TRIBUNAL: BANGALORE 

ORIGINAL APPLICATION NUMBER 334 OF 1993 

DATED THIS THE 24TH DAY OF NOVEHBER,1993 

rir.Justice P.K.Shisundar, 	. .Vice-Chajrman. 

And 

i1r. V. Rainakrishnan, 1ember(A) 

 

1. Sanjiva, 
Aged 61 years, S/o H.Aithappa, 
12, Lalitha Sadan, Silver Park, 
iievangapet, ilubli. 

 

Applicant. 
(By Advocate Dr.;i.s.aaraja) 

V. 

The Union of India, 
represented by the Secretary, 
?iinistry of Railways, 
New Delhi. 

The C!iairiaii, 
Railway Board, New Delhi. 

The General 1anager, 
South Central Railway, 
Securidera bad. 

The Chief Personnel Officer, 
South Central Railways, 
Secundera baa. 
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entertained. 	Bein, clearly barred by time, we 
diSmiSS the 

same as belated taking note of the fact that whatever reasons 

are furnisned for explainin ,u  the delay, we find the same to 

De untenable. 
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